
APMINiaTR^IVE tribunal, JABALHJR BEMGaJABALPUR

Original Application Ifo>107 of 2003

Jabalpur# this the 24th day of February, 2003.

HDn'ble Mr,R.K«Upadhyaya, ̂ "%fiber (a)
Hon'ble Mrs.Meera Qihibber, Ma:riber(J)

Vinay Kumar Rajak, gon of late Ramkumar
Rajak, aged about 21 years, Occupation-
Nil, f/o 539 Uprainganj, Sarafa Bazar,
Jabalpur,

(By Advoc^e- Mr.Manoj Sanghi)

Ver sus

1, Union of India through
its Secretary, Ministry of Defence,
Nev; Delhi,

2, The Central Ordnance Depot,
through its Personal Officer,
Oommandant F,B, No,20, Jabalpur,

-APaiCANT

-respoi©ei.t:s

ORDER (ORAL)

By R,K,UDadhvava. Member (A) ;

This application has been filed seeking a direction

for conpassionate appointment to the applicant on the death

of his father Shri Ram Kum^ Rajak, who died in harness on

01,01,2002.

2, It is stated that the deceased Government servant

left beliind six menbers of his family, which iiKiluded the

widow and three sons and a daughter in addition to his

mother of more than 70 years of age. Learned counsel for

the applicant invited attention to the representation dated

24,1,2002 (Annexure A-4), in which it has been stated that

there is no house left behind by the deceased Government

servant and there is no other source of income. According

to the widov/ of the deceased Government servant, dldest

son fihri vinay Kumar Rajak, the present applicant being
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"ajor should have
hearned oo ^ 9iven conpassionatecounsel ststad that the 1^
'^•"•2002 Unue»,« order dat^

^ot«a that .K " ^^ that the case of the ^ haa
tl^a aud hla case „as Tt

—te ^.ftahie tor oo».
^"^10 case and l^adiate 't.st

to the decea ̂  ohouZd have ha"ooeased CCvemmat«OTent servant's fa„.,
•  have heard the

have considered th »•»«! o£ the ao„ .

It ^-^ohle on n-i-t spears that i-v. on record
sidered the ent • "^^^ondents hthe entire facts as st r a

TerTwere nore ,9^ stated as to«>te deserving cases tha whether

—^ ̂ Vie„ Of the de,e„de„r" —
--„«,t servant, therefore, IT" "

the case of tte applicant „ay
re^ndents. The apjaicant is directed
this order to respondent ifc.2 within ̂  °
weehs fro. todey. and the rnd the re^ondents are directed to
Place before the a>..ittee for rConsideration of the case
of the aK>licant and communicate the decision of the
Cbmnittee to the aoDiican-h uapplicant by a reasoned order within a
period Of three nonths from the date of receipt of copy
of this order,

4. In view of our directions in the preceding para

graph, this application is disposed of at the admission

stage itself.

(l^irs.I4eera Chhibber) CR»K,Upadhyaya)
Member (j) Mon^^er (A)
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